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(a) whether Government of Andhra
Pradesh have submitted .a revised Neradi
Barrage Project on river Vamsadhara to his
Ministry and to Government of Orissa for
examination as per the agreement between
two States ;

(b) if so, when it was received and
action taken by Government of Orissa and
his Ministry on the report ;

(c) whether both the States are in a
position to settle the differences on certain
points of these will be reffered to his
Ministry to settle the dispute ; and

(d) the present position of the project
and the dispute ?

THE MINISTER OF STATE OF
THE MINISTRY OF IRRIGATION
(SHRI RAM NIWAS MIRDHA) : (a)
to (d) The revised project report of
Neradi Barrage, a component of Vamsa-
dhara Project Stage-II, was received in July
1982 in the Central Water Commission from
the Government of Andhra Pradesh, which
was also forwarded by Andhra Pradesh to
the Orisssa Government. The report indi-
cated an area of 1266 acres as coming under
submergence in Orissa. The Government of
Orissa informed in September 1982 that their
concurlence to the revised project could be
given only after ground verification about
submersible area in their territory is done by
their Engineers. In July 1983, the Orissa
Government informed that certain details in
connection  with design, flood discharge,
corresponding back water and submergence
of land other facilities as a result thereof etc.
need to be re-examined and adequately pro-
vided for in the project estimdte. The views
of Government of Orissa on the project
were conveyed to the Government of Andhra
Pradesh have informed in November, 1983
that to sort out the matters, an official level
discussion with the Government of Orissa is
proposed to be held shortly at Bhubaneswar.
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Reduction in Diesel Price For Small
Fishing Boats

SHRI K. B. CHOUDHARI :
PROF. P. J. KURIEN :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have any pro-
posal to reduce the diesel price for small
fishing boats by exempting Central excise
duty as has been done in the case of deep
sea fishing trawlers; and

176.

(b) if so, the details thereof ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) :(a)and (b)
The scope of exemption presently admissible
to fishing trawlers including deep sea fish-
ing vessels is being maintained for the time
being at the same level.
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Restriction on Purchase of Rice from
Surplus States

¥178. SHRI A. NEELALOHITHADA-
SAN NADAR :
SHRI SKARIAH THOMAS :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether there is any restriction on
" Government agencies of any State for pur-
chasing rice from other surplus states ;

(b) if so, the details thereof ;

(¢) whether Government of Kerala have
requested Union Government for full free-
dom to the Kerala State  Civil Supplies
Corporation to purchase rice from open
market in the surplus States ; and

(d) if so, the details of the request and
the action by Government thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD):
(a) and (b) The whole country is treated
as single zone for inter-State movement of

"rice through normal channels. Levy free
 rice can be moved freely within the count®y
by the traders. The State Government or
their agencies are, however, required to ob-
tain prior approval of the General Govera-





